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IN THE CEWIRAL ADMIMISTHATIVE TR IBIUNAL, JAIFUR BENCH, JAIZWR

' ,
O.A N0 . 1097 ,/93 Bt. of ordere 17,4,94 0O
Viandra Sharna : Applicent

Ve,
Jeion of Indli’ & Ors, ! Rezsondents
None 2 for the applicent
Mr,Praveen Balwade ¢ Courszsl for the responients

Hon'ble Mr.Gopal Frishna, Member(Tudl.)

Horn'ble Mr. .0, P.Sharme, Membar(Adm,).

HOM' ELE MR ,CQOPAL FRISHNR, MEM3ER(TIOL.).
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Applicart Marendrad Sharme has filed this asplication
under Sec,1? of the Adminictrétive Tribunals Ast, 1925, claim-

from 1,12.29 @longwith interest and reinstatement on

rn)

ipy wa,

LJ

Jes
duty in the post of 4 Loewsr Dhvisicon Qlerk in the officz of the

Deputy Chisf Contrcller of Imports & Exports, Jaiour w,e.f,

‘

The applicant's 2ontentiorn is thet he was eppointed

[N
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2g @ Lowzr Division Cler¥ w.e,f. 146,1.89 aftzr his namse was
sponsored from the Cffice of the Pegicnal Enploymsnt Exchange

d 1.1

29, Howevar, he was orally

[yl

vide @ commanication dai:
ordersd not to com: on Auby w.e,f, 16,1.920 ag his servicss had
been terminated w.e.f. the aforesaid ddte, This order is
ass@ilsd orn the oroen? thit it was gé~~—d vf'hout.giving one

month's notice or pRy Bo the 3pplizent. It is further challen-

ged on the ground of maldfidss,
2. None is presest on hehelf of ths a@appliczint., Ths app-

licarnt orf hif ccunsel did not & pedY on the precading datss of

hearing alsa, - oo
4 Wz havse heard the ledrned counzel for the resocndents
and ha@ve gone throagh the records,

> The noteworthy fedtures of the c@se are that the

Ae ither
applicant has Hme proinced the letbzr of @ppointment mor did

he impled@d ans nerfeon @s @ respondent &glinst whom weléfides

arz alleged, The applicant d'd uet wake any representatiﬁn
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by secticn 20(1) of the Administrative Iribuo-
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nmals fot, 1988, hzfore approaching the Trikurel, The apclicant

has merely relied oo @an offic: order at April . A-1, whereby hs was

to serve @5 @ Lowel Divicion Clerk in the B onnel

ol
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the C0fficz of the Depuacy Chief Controller of Inports o Exports.

On ths contrigry, the ledrnzd counsel for the respondents coatends
that the @pplizdart had wvoluntErilly left coining to the office of
£ @my pricr nohiczz or intimdtion apd
since the Zpplicant was employed on déy to da2y Lasis, it iz not
obligatory on the part of ths regpondents to ret2in him in

service, In these cirounstidnces, the anmplicant has failsd to
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(Copal Prithra)
Member(J) .,




